13 Pupers Laid

MR. SPEAKER ;o7 & B amx
®&7 A1
No adjournment motion allowrd,

NoTiPIcaTiONS UNDER DELHI POLICE
ACT. 1978 aAND INDIAN ADMINISTRA-
TIVE SERVICE (T IXATION OF CADRE
STRENGTH} THIRTEENTH AMENDMENT
REGULATIONS, [DR],

THT MINISTLR OF STATL IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENTS
OF PARLIANMENIARY AEBRFAIRS
(SHRI P VENKATASUBBAIAH)
1 bep to lay on the Table -

(1 A copy cach of the following
Notfwations (Hmd: and Laglish
versions) under sub-section (2) of
section 148 of {the Delhi Police Act.
1978 .—

(i) Notilfication No. 2H08/5pl
Cell  published in Delhi
Gazette dated the 19th
Auvgust, 1981 making certain
amendment to the Regula-

tions  Fo bicensin an_d
Controlling places of Public
Amuseincnt {Other than

Cinemas) and pesformances
{or Public Amusement, 1980

(i} The Delhi Pofice (Promotion
and  Conlirmation) Fiest

Amendment  Rules. 1981,
published 11 Notification
No. F 10/31,81-H  (P)/

Estt. in Delhi Gazette dated
the 25th August, 1981, [Plac-
ed in Librarv se¢ No. LT-
2783/811.

(2) A copy of Nptification Ne.
S. O 669(E) (Hindi and Enghsh
versspns) published in Gazette of
India dated the 27th Augus. 198)
empowering the Commissicner  of
Police to excronse und perfurm, in
relation o Delht, the powers and
duties of the District Magisirate
under Section 411 of  the Code of

Ceiminal Procedure, 1973 ln  respact
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af cises under Section 107 of the
said  Act, under sectiocn 7l of the
Delhy  Palice Act. 1978, [Placed in
Library see No LT-2784/5)).

(3 A copy of thic Irfiin Adminis-
trativ: Scrvice (Tiabon of Cadee
Strergth)  Thirteenthi  Amuendment
Regulations, 1981 (Hindi and Loglish
versionst publisted in Nitidfication
No. G. 5. R. 779 in Guzetie of India
dated the 22nd August, 1987, under
sub-section (2) of <ection 3 of the
All  India Services Ac), 1951,
VPlaced in Library see No. L1 -2785/
81).

REvIIw ON " NNuUal REpPORT OF
NATIONAL INSTETUTE OF PUBLIC FINANCE
AND POLICY. New [JELHI POR [980-81,
CewtRAL EXCISFININUTEI NTH AMEND-
MENT) RULEs, 1981 aND NOUIFICATION
UNDER CENTRAL U3Cise Ruvres, 1944,

THE DEPUTY MINISTER IN
THE MINISTRY 1 F  FINANCL
(SHRI MAGANBHA! BAROT) : 1
bep 1o lay on the {able j—

(1) A copy of the Aunual Report
{Hindi and Eoglt-h versions) of the
National Institute of Public Finunce
and Policy, Mew Delht, tor the year
1988-81 along  with Audited Ac-
counts,

(21 A  stucmeni {MHindi and
Eoglish versions} regarding Review
by the Government on the working
of the Insutute. {Placed in  Library
see No. L1-2786/81)

(3) A copy of the Ceniral Excise
{Nineteenth Amendment) Rules, 1981
tHindi and Eaglish versions) publish-
ed in Notfication No. G S R, 754
in Cazette of Thdia diated the t5th
August, 1981, under sub-seetion (2)
of seetion I¥ of the Ceptrad | xcives
and Salt Act, 1944, [Piuced in Lib-
rary see Wo. LI-2787/%1]

(4) A copy of Neotfication No
G S.R. 499 (E; (¥indi and Lag-
lish versions) publshed in Gazetie of



315  Parliamentary Com,

[Shri Maganbhai Barot])

India dated the 28th Aupust, 1981 to-
gether with an expianatory nole making
certain amendment 1o Nolification
No. 91/80-CE dated the 19th June,
1980 so as to discontinue the benetit
of the credit of duty paid on  zine,
lead and aluminium when they are
used in the manufacture ol copper
alloy, issued under the Central
Excise Rules. 1944 [Ploced in Lib-
rary see No LT-2788 81].

(Interrupions)

MR. SPEAKER : You come to
me and tell me. Nothing goes on

reeord  without my  permission.
O o7 T AT AT}
{lnterrupiions)*

12.08 hrs.

PARLIAMENTIRY COMMITTELS
Sommary OFP WoRK

SECRETARY : I beg to lay on
the Tablc a copy of the ‘Parhamen-
tary Committees—Summary of Work’
(Hindi and Enghsh versions) pertain-
ing to the period 23rd January, 1980
to st May, 1981 [Placed in Lih-
rary see No L1-2789 R]}.

12.08 hrs.

COMMITIEE ON PRIVATE
MEMBLRS BILLS AND
RESOLUIIONS
TWENTY-EIGHTH REPORT

SHR! G. LAKSHMANAN
{Madras North) ; Sir, [ beg w0
present the Twenty-eighth Report of
the Committee on Private Membrs’
Biils and Resoletions.

MR. SPEAKLR : Calling attention
Shrimati Pramila Dandavate,

(Intevruptions)
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MR. SPEAKER : Come {0 me.
Come to my chamber and telt me.

g & qra Fr€ af Na g A gH 2
T
({nterruptions)

SHRI HARIKESH BAHADUR
{Gorakhpur) What  about the
breach of privilege notice?

MR. SPEAKER
my consideration
cussed here.

(Interruptions)

: That is under
It cannot be dis-

MR. SPEAKER If you have
gat any information, you pass it on
to me.

SHRI GEORGE FERNANDES
(MuzafTarpur) :  Both the motions
against Mr Arun  Shourie and
against Mr. Venkaturaman 7

VU AEET ¢ O U7 T AR ¢

§2.09 hirs,

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED DAcarty m Soutn Ex-
TENSION BraNcH oF CaNARa Bawk,
New DEevLnl.

SHRIMAT{ PRAMILA DPAN-
DAVATE (Bombay North Central) ;
Siv, I call the attention of the Minis-
ter of Home Affaies {0 the following
matter of urgent public importunce
and request that he may make a
statement thereon ;—

*The reported ducony in the Suuth
Extension Branch of Canara Bank
in New Delhi on 7th Scptember,
198} resulting in the looting of
about Rs. 6 lakhs and steps taken
by the Governinent to preveni the
recurrence of such ducoities und
robberies”



